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(Res.)

SHRI D. D. DESAI : It is said not a drop
of water of the Kaveri isallowed to go as waste
to the ocean whereas 100 per cent of Narmada
is going to the ocean ms waste. This is the
difference.

SHRI MOHSIN : That is correct, but when
the matter is before the Tribunal, it is unwise
to give any opinion. Let us await the decision
of the Tribunal. Then the Government will
consider it. Let all these disputes be settled.
Then utilisation will be considered by the
Irrigation Minister.

Some of our friends have made a point about
the gas price. It is truc that there is a kind
of grievance in Gujarat as regards the gas
price, but the Governor has taken up the
matter with the Central Government and also
with the ONGC. He came here personally
and discussed the matter. The officials of the
Gujarat Sovernment are at it. They are
holding conversations with the officials of the
Petroleum and Chemicals Ministry. They
have also held discussions with the officers of
ONGC. I think a satisfactory solution will be
reached carly.

SHRI K.S. CHAVDA: How much time
will it take ? Here the Tribunal does not come
in the way. Itonly depends on the Govern-
ment of India.

SHRI MOHSIN : That depends on the
negotiations. Discussions are going on at
present. The Gujarat Governor is also very
scrious about it. 1 think very soon a decision
will be reached.

SHRI D. D. DESAI: 1 raised the point
that energy in the form of water at hydro-
clectric headworks should also be charged ona
#r0 rata basis when the gas charged.

SHRI MOHSIN: All these matters will
be discussed.

It will be appreciated that the Proclamation
was issued only whea Shri Hitendra Desa, the
former Chief Minister, came to the Governor
and safd that be was unable to continue the
Government., He had done it once before on
31.3.1971, but again when he got majerity, he
Was aliowed to form the Government, and that
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Government contioued till 12th May, The
pacty position before the Proclamation of
President’s rule was this : Congress (O)—68;
Congress (R)—67; Swatantra—I1; Inde-
pendents—13 ; PSP—3 ; Jan Sangh—1 ; vacant
scats—35. From this it is clear that no party
was in 8 position to form another Ministry,
The vote on account had been taken only for
the first quarter and further provision had to
be made. There was no alternative for the
Governor but to advise the President to istue
the Proclamation and that was issued. So, the
Proclamation was justified in all possible
ways and 1 have come here to seek approval
of the House. I appeal to the hon. members
of this House to accord approval to the
Proclamation.

MR. CHAIRMAN : The question is :

‘““That this House approves the Pro-
clamation issued by the President on the
13th May, 1971, under Article 356 of the
Constitution in relation to the State of
Gujarat.”

The motion was adopted.

15.50 kre.

PUNJAB BUDGET 1971.72 GENERAL
DISCUSSION AND DEMANDS FOR
GRANTS

MR. CHAIRMAN : We shall take up to
together items 6 and 7, General discussion on
the Budget and voting on the demands for
grants in respect of the Punjab Budget. .

Damaxp No, 1—Lanp Revanus
MR, CHAIRMAN: Motion moved 3

““That a sum not exceeding Rs. 1,48,39,400
be granted to the President f compleis the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Land Revenue’,”

Dzuanp No. 2—StAaT2 Exons Durss

»
MR. CHAIRMAN: Motian moved :

“That a sum not exceeding Re. 19,87,800
be granted to the President’ do comple the
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sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972, ia
respect of ‘State Excise Duties’.”

Daxano No. 3—Taxes ox VeHoLES
MR. CHAIRMAN : Motion moved :

“That & sum pot cxceeding Rs. 5,85,700
be granted to the President to complets the
sum necessary to defray the charges which
will come in course of payment during the
yurmdinttbesmdtynfmrch, 1972, in
respect of “Taxes on Vehicles'.”

Dzuanp No. 4—Sarxzs Tax
MR. CHAIRMAN : Motion moved :

“*That a sum not cxeeding Rs. 43,37,100
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
relpecld"SdcsSu'."

Dxuanp No. 5—Orrer Taxzs anp Durins
MR. CHAIRMAN : Motion moved :

“*That a sum not exceeding Re. 22,76,200
be granted to the President fo completc the
sum necessary to defray the charges which
will come in course of psyment during the
year ending the Slist day of March, 1972, in
respect of ‘Other Taxes and Duties.”

Dumaxn No. 6—STAurs
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 4,95,000
be granted to the President o complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Siet day of March, 1972, in
respect of ‘Stamps’.”

DrMAND No. 7—RecuTRATION Fras
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding R 41,700
be granted to the President fo complets the
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sum neccmary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Registration Fees'.”

Dauanp No. B—Paruianant, Srars/Union

TERRITORY LEGIALATURRS
MR. CHAIRMAN : Motion moved ¢

*That a sum not exceeding Rs. 35,283,500
be granted to the President do complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Parliament State/Union Terri-
tory Legilatures’.”

DzuxanD No. 9—GENERAL ADMINISTRATION
MR. CHAIRMAN : Motion moved !

*That a sum not exceeding Rs. 3,74,73,700
be granted to the President io complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘General Administration”.”

Daxaxp No. 10—ADMINISTRATION OF JusTian

MR. CHAIRMAN: Motion moved :

“That a sum not exceeding Rs. 63,483,100
be granted to the President lo comples the
sum necemary to defray the charges which
will come in course of payment during the
year ending the $lst day of March, 1972, ia
respect of ‘Administration of Justice’.”

Dexano No. 11—]ans

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Ra. 94,93,100
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972, in
respect of Juils'.”

Deaano No. 12-—Porion

MR. CHAIRMAN : Motion moved 3

“That & suma not exoceding Re.6,70,28,900
be granted to ¢he President lo smplets the
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sum necemary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Police’.”

Dauawp No. 13—Surrims axd DisrosALs
MR. CHAIRMAN : Motion moved :

““That & sum not exceeding Rs. 3,76,100
be granted to the President fo complets the
sum pocessary to defray the charges which
will come in course of payment during the
year ending the S1st day of March, 1972, in
respect of ‘Supplies and Disposals’.”

Dauaxp No. 14——MpozriAanzous DEPARTMENTS
MR. CHATRMAN : Motion moved :

“That a sum not exceeding Ras. 67,28,600
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of.  “Miscellancous Departments’.”

Dzuanp No. 15—SaientiFic DEPARTMENTS
MR. CHAIRMAN : Motion moved :

“Ihat asum not excceding Rs. 4,41,900
be granted to the President to complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3iat day of March, 1972, in
respect of ‘Scientific Departments’.”

Dzuaxnd No. 16—EbpucaTion
MR. CHAIRMAN : Motion moved :

““T'hata sum not exceeding Re. 24,26,54,600
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Education’.”

Dauaxo No. 17—MsapicaL
MR. CHAIRMAN : Motion moved :
**That » sum not exceeding Rs. 4,45,98,300

be granted to the President fo compleis the
sum necessary to defray the charges which
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will come Ia course of payment during the

year ending the 31st day of March, 1972,
in respect of ‘Public health'.”

Dzuant No. 18—Posrio HeALts

MR, CHAIRMAN : Motion moved :

““That asum not exceeding Rs. 3,98,32,500
be granted to the President to complets the
sum necemary to defray the charges which
will come in course of payment during the
year ending the 3ist day of March, 1972,
in respect of ‘Public Health'.”

Demaxo No. 19—FAsiLY PLANNING

MR. CHAIRMAN 1 Motion moved -

““That & sum not exceeding Re. 1,28,97,500
be granted to the President to complets the
sum pecemary to defray the charges which
will come in course of payment during the

year ending the 3lst day of March, 1972,

in rupect of ‘Family Planning'.”
Dexano No. 20—AorICULTURE

MR, CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 4,91,52,600
be granted to the President fo complete the
sum neccessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
inmpoctof'Agﬁm.llttue’.”

Deuaxp No. 21—AnmaL Hussanory

MR. CHAIRMAN : Motion moved s

““That a sum notexceeding Rs. 1,84,31,600
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Animal Husbandry'.”

DEMAND NO. 22-~CO-OPERATION

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Ra. 1,17,10,400
be granted to the President to complste the
sum necestary to defray the charges which
will come in course of psyment during the
year ending the Slst day of March, 1972,
in respect of ‘Co-operation”.”
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Dauann No. 23--INDUSTRIES

MR, CHAIRMAN: Motion moved ;

“That a sum not exceeding Rs. 1,33,10,100
be granted to the President o complete the
sum nccessary to defray the charges which
will come in course of payment during the
year ending the Sist day of March, 1972,
in respect of ‘Industrics’.”

Dxuano No. 24—~Cosmuvnrry  DreverLorumny
Projeors, NATioNAL ExTenston Smmvice AND
Locar Deveropsant Wonrxs

MR. CHAIRMAN : Motion moved :

“Thata sum not exceeding Rs. 4,78,67,100
be granted to the Praident fo complete the
sum neccesary to defray the charges which
will comein course of payment during the
year ending the 31st day of March, 1972,
in respect of 'Community Development Pro-
jects, National Extension Service and Local
Development Works"."”

Dxuaxp No. 25—Lasour AND EMPLOYMENT

MR. CHATRMAN : Motion moved :

““That a sum not exceeding Rs. 1,81,62,000
be granted io the President locomplete the
sumn necesary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Labour and Employment’.”

Dxesanp No. 26—MmORLLANEOUS, SOCIAL AND
DrveLOPMENTAL ORGANISATIONS

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 84,58,100
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3Ist day of March, 1972,
in respect of ‘Miscellancous Social and
Developmental Organisations®,"

Demaxp No. 27—MuLtirurrosz
ScHRMES

MR-CHAIRMAlg: Motion moved :

“That » sum not exceeding Rs. 3,48,66,190
be medto_thl’midm o compleis the

Rivaa
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s ncoemary to defray the charges which
will come in cottrse of payment during the
year ending the Slst day of March, 1972,
in respect of "Multipurpose River Schemes'.”

Dzuixn No. 28—Ianrsamion,  Navigarow,
EumpangMENT AND DmAmNAGE Works (Com-

MERCIAL AND Non-CoOMMERGIAL)

MR. CHAIRMAN : Motion moved :

*““That a sum not exceeding Rs. 4,51,47,900
be granted to the President fo complety the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lstday of March, 1972,
ia respect of ‘Trrigation, Navigation, Embank-
ment and Drainage Works (Commercial and
Non-Commercial)."”

Inrioation
EsTABLISHMENT

MR. CHAIRMAN : Motion moved 1

““That a sum not exceeding Rs, 2,56,08,090
be granted to the President o complsis the
fum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respeet of ‘Charges on Irrigation Establish-
ment'.”

Dexanp No. 30—Pusric Works
MR. CHAIRMAN : Motion moved :

“"That a sum not exceeding Ras. 5,87,26,680
be granted to the President fo complets the
sum necesary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Public Wotks'."

Deuano No. 31—Ciriances oN BuiLbings Anp

RoADs ESTABLISHMENT
MR. CHAIRMAN : Motioo moved :

“That a sum not exceeding Rs. 1,27,78,670
be granted to the President {0 complatr the
sum necossary to defray the charges which
will come in course of payment during the
year onding the 3ist day of March, 1972,
in respect of 'Charges on Buildings and
Roads Establishment,.
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Daxaxp No, 32—CarrraL ‘Ourtay on PusLio
Wonxs

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, §,24,30,000
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlsy on Public
w .."

Dzuaxpe No. 33—~RoAD AND WATER TRANSPORT
ScreMzs

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 6,71,58,300
be granted to the President to complats the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Road and Water Transport

Schemes’.”

Deuann No. 34—Faune Ravimy
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 86,34,900
be granted to the President to complets the
sum necessary to defray the charges which

will comein course of payment during the
year ending the 3lst day of March, 1972,

in respect of ‘Famine Relief”.”

Dasaxp No. 35—Prmsrons aNp OraE ReTmaz-

umeuT BENEFITS

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Rs. 1,48,41,700
be granted to the President fo complste the
sum necemary to defray the charges which
will come in course of payment during the

year endingthe 3lst day of March, 1972,

in respect of ‘Pensions aod Other Retirement

Benefits’.”

Dauanp No. 36—Privy Punses AND ALLOWAN-

ces or Inoian Rutaes

MR. CHAIRMAN : Motion moved

“That A sum not excecding Ra. 4,89,900
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be granted to the President o compleis the
sum necessary to defray the charges which
will coms in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Privy Purses and Allowances
of Indian Rulers',”

Dexano No. 37—STATIONBRY AND PrINTmNG

MR. CHAIRMAN: Motion.moved :

“That a sum not exceeding Rs. 1,04,81,000
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Dzuanp No. 38—Forests

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 1,05,87,110
be granted to the President fo camplets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the S!st day of March, 1972,
in respect of ‘Forests'.”

Dzuanp No, 39—MmnoeLLANEOUS

MR. CHAIRMAN : Motion moved :

*That a sum notexceeding Rs. 4,16,88,620
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slist day of March, 1972,
in respect of ‘Miscellansous’.”

Dzxarxp No. mmumum.

PENSATIONS AND ASHONMENTS

MR. CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 1,386,900
be granted to the President io complnis the
sum necestary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Other Misceilaneous Compen~
sations and Assignments’.”

Deuanp No. 41—PrEPARTITION PAvMzNTS @
*
MR..GHAmM.ANz Motion moved :
“That & sum not exceoding Ras. 1,500
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begranted to the President fo complede the
sym neccasary to defray the charges which
wiil comein course of payment during the
year ending the 31st day of Marech, 1972,
in respect of ‘Prepartition Payments’.”
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be granted to the President o complels the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlay on Irrigation,
Navigation, Embaokment and Drainage

Dmuanp No. 42-——Carrral, QurLAY ON Sauxues Works (Commercial)’.”
OF AGRICULTURAL JMPROVEMENT AND RESEARCH
Deuasnd No. 46—Carrrar Ourray on Pusiio
Wonxs

MR. CHATRMAN : Motion moved :

“That a sum not exceeding Rs. 49,02,000
be granted to the President to complets the
sum necemary to defray the charges which
will comein course of payment during the
year ending the 3lat day of March, 1972,
in respect of ‘Capital Outlay on Schemes of
Agricultural Improvement and Research’.”

Dzuawp No. 43—Carrrar Ourray on Inpus-

TRIAL AND Eoconomic DEVELOPMENT

MR. CHATRMAN : Motion moved :

“*That a sum not exceeding Rs. 3,64,56,300
be granted to the President to compiete the
sum necegsary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Capital Outlay on Industrial
and Economic Development’”.”

Dzuanp No. 44—CarrtaL Oureay ox Muvt-

runrost Rrver Schzses
MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 11,01,62,700
be granted to the President s complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972,
in respect of ‘Capital Qutlay on Multipur-
pose River Schemey'."”

DxuAND No. 45—Carrral Ourray ox IRRIOA-
TION, NaAvicATION,

EMBANKMENT  AND
Dramnacs Wonks (CouueraiaL)

MR. CHAIRMAY : Motion moved :

“That & sum not exceeding Rs. 3,84,70,970

MR. CHAIRMAN : Motion moved :

““That asum not exceeding Rs. 9,81,15,650
be granted to the President i complste the
sum necessary to defray the charges which
will come in course of payment duriog the
year coding the 3lst day of March, 1972,
in respect of ‘Capital Outay on Public
worh..l’

Dzuanp No. 47—Carrrar QurLay ON OTHER

Wozks
MR. CHAIRMAN : Motion moved :

“That asum not exceeding Ry, 9,52,500
be granted to the President fo complels the
sum neccasary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlay on Other
Worky'.”

Druanp No. 48—Carmtar. Ourray oN Roap

AND WaATRR TRANSPORT SCHEMES
MR. CHAIRMAN : Motion moved :

‘“That a sum not exceeding Rs. 1,34,88,800
be granted to the President to complate the
sum necessary to defray the charges which
will come in course of payment during the
ycéar ending the 3ist day of March, 1972,
in respect of ‘Capital Outlay on Road and
Water Transport Schemes™."”

Daxaxp No. 49-~Pavuants or Comuuren

Varus or Poesions

MR. CHAIRMAN ; Motion moved 3
“That s sum not exceeding Ra, 1,50,000
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be granted to the President to complete the
sum necemary to defray the charges which
will come in course of psyment during the
year ending the Slst day of March, 1972,
in respect of ‘Payments of Commuted Value
of Pensions’."”

Druanp No, 50—Carrrar QurrAY ON SCHEMES
or Goveayusnt TrADnNto

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 26,32,26,000
be granted to the President (o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of “Capital Outlay on Schemes of
Government Trading’."

Dzuano No. 51—Loans 10 LocalL Fuxps—
PRIVATRE PARTIRS, ETC. AND
Loans 10 Govenmuxnt Szn-

VANTS
MR. CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 17,19,69,800
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
yerr ending the 31st day of March, 1972,
in respect of ‘Loans to Local Funds—Private
Parties, etc. and Loans to Government
Servanty’.”’

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We certainly do not like States
budgets coming up before this House for dis-
cusion and approval. But it is happening for
quite some time now. The role of the Governor
acting as the political agent of the Central
Government should be noted. For the last
twenty years the Governors had very little to
do, although they had to do occasional mani-
pulations as you saw in Madras in 1952 and
they live alift of pampered colonial baron
with duty free lmported luxury items and so
on,

In 1967 after the Congress had lost its
Power, particularly in the States, this im-
morality was intonsified by ruling party. They
wanted ecpergisation of the central political
agency of the Governor becatne they were
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sarving the ruling party at the Centre, their
employers, and they adopted multiple stane
dards, although in 1969 in the Governom’
conference itself, it was resolved that the Chief
Ministers’ majority has to be established in the
Asscmbly and not by the Governor. Yetthey
have been flouting that every day. We have
seen the conduct of Dharma Vira in West
Bengal. With the help of money bags the
Centre bad raised enormous amount of funds
and MLAs were sold and purchased at values
between Rs. 9,000 and Rs. 1,20,000 per head—
all this money was provided by the money
bags, the great patron saints of the Congress
Party.

15.52 hrs,

[(SummaTi Smmiua KAuw in the Chair]

We also say that the Chief Minister’s power
to dissolve the Assembly is another thing that
we totally disapprove of. Itshould not be
there. By these actions of the Central Govern-
ment and its political agency in the form of
Governors in  the States, the Centre-State
relationship has been seriously damaged.
The federal structure has been damaged. The
standard of morality has gone down consider-
ably. In 1971, every recently, Shrl Jyoti Bosu
the leader of the largest party was not allowed
to prove his majority on the floor of the
Apembly because the Governor had to
keep his masters in Delhi pleased. If he was
called upon to do, Shri Jyoti Bosu would have
cstablished his majority on the floor of the
Howse....

SHRI A.K.M. ISHAQUE (Basirhat) : An-
other lunatic said that if he was given a
chance, he would form a Government.

SHRI JYOTIRMOY BOSU : Do not nate
ter, Mr, Ishaque; if you want to speak get
up and speak ; do not natter, The Governor
gives the advantage to a chosen leader through
his arbitrary decision by inviting him to form
a Ministry. That gives him & very great added
advantage io the matter of support, parti-
cularly the support of the MLAs sitting on the
fence, who have a wvalue on their houd,
My party stands for formula : that the
majority at any time of the assemably must be
establistled on the floor of the House. We also
g0 to the cxtent of saying that the leader of
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[Stri Jyotirmoy Bosu ]

the Awembly should first cstablish himself as
the leader of the Assembly and then the oath
should be administered to him, mot that the
oath comes first and then he goes to market
to buy support by horse trading and then
becornes the leader. We disapprove of Presi-
dent's rule because it is against the practice
of democracy. This is being done so often and
so frequently that it is a marter of deep regret
and shame for us.

Sir, in the Punjab, the Governor’s action
has partly boomeranged on a faction of the
Congress organisation, although we are not
very certain if the other section had disliked
it. Dr. Pavate was unhappy with the whole
Congress set-up. Since the episode of Dr.
Lachhman Singh Gill, he did not like the
whole thing, So he was very happy in his
heart of hearts ; and there was disagreement
in the Home Ministry at Delhi. There was
disagrecment between Sardar Swaran Singh
and our learned friend, Sardar Darbara Singh.
One section, Sardar Swaran Singh, with the
Prime Minister's blessing bebind him, wanted
the dissolution of the Assembly. That suited
him best. The other group supported by Mr.
Jagjivan Ram, wanted the Ministry to be
bombed. Therefore, Dr. Pavate preferred,
chose to dissolve the Assembly. (Interruplion)
What trunk telephone calls were exchanged
between Sardar Darbara Singh and others?
What did they do in the last two months?
They did intense horse-trading. 1 canoot
gurantee that & part of the Statc Bank's de-
posited moncy was meant for doing horse-
trading in Punjab. 1 am not very sure, but
certainly the horse-trading was not done with
empty bands. But we know this much: that
Sardar Gurnam Singh was promised & Coo-
gress ticket, and that is how you tried to do
job. In mny case, you have brought down the
morality once again in Punjab. That is what
you have been doing so frequently every-
where.

About the budget side, T would say that it
is » great pity, because we kaow so little about
Punjab’s budget. We had no time to study it
carcfully,. We do not know the facts that
should hﬁudkd.jmwmddqm
thing which should not be done, It is not
nice ; to you realise that you are doing some-

JUNE 21, 1971

DG, (M) 197072 160

thing which is not to be done ? But a few things
have been brought to our notice. One &, in
November, 1970, the Akali Government had
promised & sum of Rs. 3 crores to remove the
anomalies in teachers’ pay-scales, but in the
budget I searched for it; there is no provision
made. Mr. Ganesh would be able to tell us
whether there is any provision for that.

Then there is the question of granting in-
terim relief to the non-gazetted officers—the
NGOs—ordioary employees of the Govern-
ment. There also, I do not see any provision
in the budget. Then, another issue which
very much hampers Punjab's development is
the acute power shortage. Due to this power
shortage, Punjab is going to be hit in the field
of cconomy, in the field of gencration of basic
wealth. We know many times that the Irriga-
tion and power Minister of the Punjab
Government had made serveral representations
that “you shut down Nangal fertdiser for part
of the year and the surplus power should be
diverted to Punjab.’’ Also, in the cities and
areas where the same source supplies power,
can't you go in for a cut of unnemscwary
things, luxury items? For example, you can
goin for a partial cloture of cinema shows, a
partial closure of the air-conditioned machinery
and such items lhike fountains that ore elect-
rically operated in Delhi. You want to run
fountains here ; air-conditioned cinemas here,
and bring the industry and the economy toa
standstil,. You waat the Punjab farmer to
suffer for lack of power, where you have billions
of tonnes of wheat lying on the field which can-
not be threshed. You cannot give them power.
They bave been begging of you, “Close this
fertiliser plant at Nangal for a part of the
year; close the air-conditioned machines ;
close the cinemas for & part of day and divert
the power”. But the Central Government is least
interested in such things. So, the Punjab far
mers are suffering. On this matter I hope Mr.
Ganesh will tell us what they are willing to do,

We sce again a big figure for police, as
wual. We want an explanation from My,

teachen’ pay and bringing some sort of mtls-
faction in the minds of the NGOs, Govern-
ment has preferred to keep the figure for police
¢ high as it is shown in the budget.
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Thope the Minister will reply to all these
points,
16 hre.
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& qrdf oY )



" Pioyjel Budget end

wwre gogrdy kit w ong, WY g Wt
LALE IR LB
¥ o, fex gy e g aear
Wt W &, ww gt e e
W oW 1 waw § gAer SR 9t
w1 wafad ¥ W wm W WAy
A TR ¥ ?

wie ¥ o ¥ o fre Wy X
e W, W @, dw, g, | R
T & dwerd §, o o ¥ anfroer
§ fi fegem o sy # orf
fganr aff faar, g figgem &
wwrd & fok rE gt At o, for
vy & fawt & avd & ot qdw oY
sy oaff Wy W A Wi
® qx wi-fid ooy v IR 0N
N q2x & il o8 s, W
fafees ofe ¥ ¥ sl Y g
AN T |

st fiox fag ww: wgrwr
qfeger ® fead oy w9 |

oft Ry Py wwiwr . gwd i aarar
¥t wg ¢ 5 wgroon afemmer &1 998
ok ¥ wyae fowd frerer 7 ageon
gferar w1, IOET gw AW FT, ITW
sgrod o1, Sk aw o fead agt
q g W e 93 W Wy
L

At waer weftor afy  frwsar ar fw
agt oz 9¥ k1 R & fag Ak )
e ey & are ofT o orefier § e fY
o wper wifgd ) e Wt wwoag
Pt o orw & T b o See e @
T ) ale g E givarr o Wt T TR
g w7 waret e oy Y v Remad
pw ek ? dw B o e e
&, xret gfopr W & ol W% fieewy &

JYAISTHA 81, 1698 ($4X4)

DG, (Pb.Y 197172 178

olWT ot & o T o W £, o g
o N vy fagras & 7 e dg W
A WA, A A afes, RS W
# BF ®AY & Q¥ At § TawT vl
wIET, Je% gt W wg) Afew &
gs sw § f fredr o waw F o
€ gac vk 1 &Y wifgar o w1 werm
wr g T @ wewa¥ wr dq 5y
arc oy AT gy (ewwww) - ag
wriregrd ¥ e oY + o ganr ?
X qT W WIFT 790 ey § fe
dRrgt oy §, et Fhf 1 woE feg
ard &, frg o ) oy aY g Afew
@ ¥ § war fror § ? oy wewd qwre
WAL R rue by qepe
ara A fedlr 3 b wy owy st
X a1 gy weh frd F aw
gufoar ¥ wiw f gfea oz & fe
g W wolt wReAr qT i sy

firr fgwr frd cad - fvere go ) o
g oF gat w o froar o i §
gy g% v £ Al xaw ww uw

ar o | wWfRg g Ot o e §

W & wve, wfomdz ® e & ¥ ow
oy aifiear & O daw W a@r ¥
W | wear arfy gk &

WA Y W PO A v Wk
garfears oY wre fz S+ awd gy
o o ot ¥ wgt ¥ & ge won
ogr § wg wg {5 aw oyt wadx
o § v, gtz & ey e e
iog & ghve ¢ wgt oy qir
e § vyt & 3y Wy e efew widw ¥
firg ag Tt oY 6 Wt e oY
e T o e ey A, i



e Punjob Budgst and

{ ot Gwr foy wxiw ]

fis wforgt & ooy o ag any oY s
welt ok | ow ag WA @ gre W @
T fewTg ? WRY ¥ S Y Aw R
e wg avlt 3w w¢€ F fre g 1 o
6 WM ¥ frg 1w T ¥ fog aw
ow wfo wiie & gw ¥ ard wfer 8,
x fr oifearie ) sad fag w
& oY st Wt 93 ag AOyd, 9g e A@
AT 5 ag arofrgt HAE N
weifadl ¥ wwa «wra feg § o ot &
firree v, 3T ag geer & AT
YA T A W WAAT FIHT X A
w6 ¥ yoe ave q7r T T frwnd )
R o ff W s
fooelr g & ww oY o g qa oy
ghort & fag g8 off g, far A
forez #faer g€, Frofr oty ot
gt | T 78gae vwT Frere o Wi
W 1l s ese & w0 aow afara
¥ X Y iy 3 T gt W
w ¥ fag @ swfm o @, @R
T v ¥ W W wx k fae oA
wfts 7 fadr ot S /P dwr wnr g
el 7 fordr, a7 &Y § wear o AW
arfafi S awy § o Wrar N o
wFETell @ T AW ATEN &Y< qE W
e are & fa 97 argl wifs avar
g § ) gefe whiw gEwT W
AT & afcy 78 o wrfirat § o e0w
¥ yenia e T T qar ¥ wifg
yfEwiwrHagam gt fe N agw
I e ff ag @) fx ot Ie
wig frd g ¥ @y aore ok @
IR wr s fewmr ) ag o e
T oy ff B wrefedt o are o
T T ¥ gEee gl 0
ﬁtm&nmq«%mmm
a<g A} & | T ore ¥, G W e
ol v  feaga @ g W

JUNE 21, 1971

DG, (M) 197522 100

* wiwrat ferlt oy oy % adr g
&1 3 fFrgorg ot &1 W o
@t g g g ? gan guET oed
& | ww ug wwTe g« ww g WA 6
AT T 1 aelY g WA g Ry

FErel Teddz N o ¥ ow o
orQ wfes avwr qar @ar @ @
g e @ ofes fF A g fagg 0t
faawr Fr g7 war wter 7 darf anfr
Tarrfae ot vz W woadiz ¥
gafar ¥, A @ foawy & W,
IgN qoMm wikw @ww oA, w93
qrat 9T W @ | Awifal ¥ qedRe
* aTHE ¥ IAE) Twr wEn, wr A,
ITer Ay ft & wf 1 AfeT ww 0 R
I qaEmA ¥ qesr Nz AH feqr
aFTl ARz A Fgr I 0o onr
ax xAWT AT W@ 1 gw i
QYA & A wAT FwGT G w7 fgyr )
for frefies &Y wby 37872 w1 3q%
fead gafas gy, feadl 9t wgi gar
T, €8 W F aww I A I &
781 IFTIX EAT IAT T FX IAW
awrzd fow g 1 ag A ff a7 s

gl
Efr agwwie it ok o) ww apy



181 Poged Budget ovd

T agd e W wae ¥ @fw
foite & &Y< W g9 Ao warad §
gawy afrgrf wT & 1 WY AEAT WY ag
fewa &€ fe oY qgy akd gq &
ga% s fody oo & o e
w feg oy oy wadc Wy Bfaw W
fear ard Wre Ay R ¥ N gy voT Y
sa% faq een wsq wid | qg & ¥
wrord § wac gw W fragi @ age
wour waT g | frad N § gfow
¥ gerfeors | st &7 waar &, g Nk
ey § W2 W N g@mR ow e
£ va% faq it & o gw O T
¥ rew T R ag T WY B 337
AN qww ¥ FAAr B ¥Q, IIH 4%
tgag wuq f& Ay 4y AaRe
Y TR N wEw gy, i N
froer 2@ & aww @t ¢ foew
ga ¥ gF dew Fxe @ owan 9T
@& ¥ foar & T T & T &
qz 9% a1 2 v W W AT | §T
qz AW @ Week g oAawfa
IAR TEX | 4 ATATRA § 1 FE e
o a1 oy 8, qZ 7 § A A Feew Ay
¥ @ ¥ o3 e Imp qr AR Y7
Mg F s Qro g ar | N
freay aff A Iawr AR @O TG
asfiy w¢ fagqr ayAT ) Tafay Say W
Cq &7 wrewRy fear Wy | 9§ g
W gdfor feefts & @ & W
aefifat ¥y o € TN g7 X asvEre
fear oy 1 o e g @ feam
§ 3% qud § IR W v ¥ Wifw
ot air

wh gy gw A age @ wF A

JYAISTHA 31, 1893 (S4K4)

DG.(Pb) 197172 182

afcg & madT w wEr Wiy e o @y
F i @ oy ¥ waf ATy W
W o qgt 9T feg g & It aag
ren 1w AT e R TR T R
fog g ' ot TR qraAd agrard
qarw & auge frarr &Yt @l rw
AT # war #F a7 swm wAr Krfgg
folt wit o frr g A afer Jwgae
qried ® ¥we agi & S N g
THY € §CE JUC s faqr war § I
@ &w § wor o e A @

s § )

ot wr o oy (ufearan) ;o dew
Yqcty, aft gat andy danfag oA ¥
XX FIERX T X F gy v
(swwwm) - w19 WY wgroon afearar
R T 9T FATE A YW QR
¥ar fag &1 andy @ 9T w7
(wawaew) - wgt v T F Qe w7
aeE §, sk A ¥ v frr ¥ wrod
TR AZACE | a8 &% § frquw
1T e af, vofefage wede
€ foraet g ool § Afew ek X o
T wW Aww I ¥ fear qahfag A
wui gw &vr &3 § 1 fgger ¥ o oY
frt Rz ¥ = @ gar aY fawrw
®Y 9 356 ¥ aga gav oy qifafuefedy
fe #r§ areed e madde o4 qwdt § ar
), A WA ¥ I T ¥ e
1 oyt foard & et Sl X oy
ot ®Y wAF g 9T SR
fogr 1 fggea & oo a% 26 @Twr
dfde wx gertew @zw § g
#feT dore § o uw  Farwrfirer wwr @
u A wEW ¥ A W ff fv oq e
wr oAt Avar WA wad FQE R
weg ¥ § 1 et wr W ow Ot ey
#re fe d@e gar & s gew Qo wie
favire ¥ divx i Qor § 1 SNl e



ies Pugjab Budght and

[ ot o qror e ]

whrset wY cher ot wg @R e o
wror 174 (2) & sy a0T e E
FEXw R g o wwde A wfes
ot § dfew @ Twr O agr ety
sor R ww ¥ www § o TeY 856
¥ aga sy woft wfgg N &
I At e 1 w0l gee Wik flww
M aedra § & o At W g
et e § fr fagrn ¥ 9 Twr o
% fgeam # e = @ § fag,
® syl W s & fag aT Re
apaeft g v ¥ fg g g gt
o qwr 174 (2) IR agt TTIA N
i waw  agh TT T R  eg
weww o B Tg Aw SEATgEE
o ft vt & Afewr qw TEr W
@ v 1 ot faare @ ok
St aff frerar § 1 & qwwen e
» gy & R F PrFAS
wgr 9 Y W€ e g A 9 qr
g stedgm W e X g fe
THAT ¥E TFT B X CRUH F Aq VT
¥ mtife @ e g dfew Ay wadie
o % wmew & femsar g
daw ¥ W e g At v Wy
wre Az ff fae® I ¥ g
T fag T ye o wft &) sverely
O w1 w0 QA 97, | QAR Wl .
oy fowt o ol ft ag W e T 4
awret odf faw feaml, faw aagt 4,

foe gerfost o a1 few @2 Qe
 qff Tt b afew wEvh o 7 *F

oW gfedeey o7 ot Y 1 @ 1967
¥ R A A S X frest dw ¥
WK T e o T ow g v
welt ot ¥ wh o qidf ¥ few
YT N g W ? W@ o W
R Fearit & forg e 7 fow wagt

JUNE 21, ton)

DG, (Py) 197172 o

¥ fag wrar 7 fasge ot 1 ol ondf
& Qo grwr gyew glwge b ow ¥
wri att @y foend & faers
gafet atc Pt & fewrs )
orrt opre W wre? #Y g w7 e Wi
¥ fr awels D 81 Farw o yew gom,
T T ATH St Ew WX 7 aT wgreol
wnforrr &1 Fors Qar & o a WY qw
grar ¢ 3@ avg & aw  gfooat wronw
wmr & Y gowr gw o & W e
Jwarr @Y foide w@ § 1 ot g qa%
v wt A= v § wive e
9T ¥ w3w gar § & o O gw Oy
§ ot I ey gD WA 9T AW Hdw
g oY g qw gk (wwewwr)
werelt o & gx fafree ¥ o gad
q7 EEATH AW | W EEATH qA 7
FOA B W | THrE AW A gy
wY 3% sruw o feegw qar Ay
dfer Nt wrf g ¥ wd & o wew
¢ fe v o ot weow v g gw
T ¥ aef FO qY O gATT T9qT
¥ o), g% A wrEaRre W oty 'O
& o g A WY xSRI Ry
w7 wArT AYC T FAT gTEw ¥ ¥
Tr dwy (e ferar swdar ity
T Ggw WA 1 U WY ANy
foaar sndem o feaar fafiree e
N am  duw ¥ oot o W o
o a7 4

16.55 hre.
[ Szm1 K. N, Tawary in the chair, }
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : Mr. Chairman, Sir, 1 am thank-
ful to the hon. Members who have taken part
in and contributed to the debgte.

Later on, this House will have an opportu-
nity to discuss the Statutory Resolution approv-
ing the Presidential Proclatpation. So, st this
stage, 1 will not go into the wvarious political
points that have been raised by the hon. Mem-
bers in regard to the role of the Governor, in
regard to the role of various political parties
andin regard to the character of the Ministry.

Consequent to the President's taking over
the administration of the State of Punab, this
Budget had to be placed before the Parliament,
All 1 wish to mention i» that after the dimoly-
tion of the Punjab Amcmbhly by the Governor,
the President was left with no other alternative
but to impose the President’s Rule. The late
Aksli Ministry had proposed a vote on sccount
lasting till end of June. This House is now
called upon to vote for the entire Budget.

There are a few specific points which I

Punjab itself is aware of the serious shortage of
power and various steps have been taken to
sugment the power supply. In order to bridge
the gap and to meet the growing demand, &
peovision of Rs. 13.90 crores has been soade in
the Budget for power projects snd Rs. 1423
crores for multi-purpose projects. An addi

projects would be undertaken, Top priority is
being given to the execution of Guru Nanak
Thermal Plant (First Unit). In sddition, the
Punjab Rlsctricity Board t» acquiring ismedise

diescl genorating sets of the total okpes
63.24 MW,



i e e

An hoss Member referred to the utilisation
pf Ravi waters, The State iy committed to go
sbond with the exadution of ‘the Thein Dem
Project for the fall utilisation of Ravi waters
withdrawn from Pakistan and the question of
clearance of this Project has been taken up
with the Government of India and the neces-
sary work of exploration and survey of this
Project has been taken up,

As you know, Punjab is a fairly developed
State as far as agricultural production is con-
cerned and also as far as the development of
small-scale industries is concerned, The State
income of Punjab is fairly high., It was about
Ra. 500.15 crores in 1965-66 and it has risen to
Rs. 698.13 crores in 1970-7]. The growth rate
of Punjab has been 6.9 per cent per annum.
In the agricultural sector, it has been 8.1 per
¢ent per annum and the growth rate in
small-scale industries has been 7.1 per cent
per annum. Nearly, Rs. B.11 crores have
been given as loans for sctting up tube-well
during 1970-7] and, as far as utilisation of
A. R. C, finance is concerned, the State conti-
nues to be the highest.

Anather point raised was about Government
employees. In the Budget Speech of the former
Finance Minister it was stated that an addi-
tional expenditure of Rs. 1 crore per anpum
will be invalved for removing anomaliss in
revised pay-scale, as far as school teachers are
concerned. Consequent to the Kothari Com-
mission’s recommendations which have been
given cffect to from Ist November, 1966, the
State Government considered the representa-
tions of teschers and various other categories
and accepted to remove certain of these ano-
wmalies, This will involve an expenditure of
Rs. 3 crores. So, this expenditure of Rs. 4
crores has been provided in this Budget.

These are some of the highlights of the
Budget. With these words, I commend it to
the Howse.

MR. CHAIRMAN: Now, I put the
Demands for Grants in respect of Punjab for
1971-72 to the vote of the Howse.

The guestion is :
“Thas the respective sums Dot exoced-

ing the axpounts shown in the third columa
of the Order Paper e grameed to the Presi-
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dent out of the Consolidated Fund of the
State of Punjab to complste the sums neces-
sary to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1972, in respect of
the following demands entered in the secand
column thereaf—

Demands Nos, 1 to 51."

The motion was adopled.

17.20 bre.
PUNJAB APPROPRIATION BILL, 1971*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Before I move the Appropriation
Bill, I have to make a correction here. Because
you kuow this Appropriation Bill had to be
printed at break-neck speed, an error has crept
in. In page 2, line 17, column 3 under the
heading ‘Chasged on the Consolidated Fund’,
there is a printing mistake, Instead of Rs.
15,52,38,900 it has been mentioned as Rs.
15,52,38, 00. Therefore, this should be corree-
ted as Ra. 15,52,38,900.

Sir, I beg to move for leave to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consolida-
ted Fund of the State of Punjab for the services
of the financial year 1971.72,

MR. CHAIRMAN : The question is :

““That leave be granted to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consoli-
dated Fund of the State of Punjab for the
services of the financial year 1971.72,”

The motion was edopted

SHRI K. R. GANESH : I introducet the
Bl

*Published in the Gazette of India Extra-
ardinary Part II, Section 2 dated 21.6.71.

t Inttbdyced with the recommendation of
the President,



